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Nes Delhi: dated this the /¥~ A/‘ﬁmh , 1999

HOM "BLE MR, Se Re ADIGE, VICE CHAIRMAN(A).
HON '3LE MRWP o Cok AN BN, MEMBER(D) .

Shri Yashpal ,
s/o shri Sukhbir Singh,

R/o Wllage Khera Hatan,
Mesarut (Up)

2, Shri Raj Kumar,
§/o shri Hukam singh,

R/o Millage Bukhara,
Bul andshahr, P

3. Shri Raj Kumar,

o shri Jagander Singh,

%o Hasanpur,

Mistte Ghaziabad, P essses fpplicants,

(By adwcate: shri M.p .Raju)
Ve rsus

1, The Chief ®cratary,
Delhi Adninistration,
0ld Secratariat,

Nel hi.

2, Te fommissioner of Delhi/,
Nal hi Poliece,
I.P.Estatg,

New Nel hi EEEE) Rﬂ”ondmtsr
(8y Adwecate: Shri mil Singhal for Shri moop
Banai )
0 RDER

HON 'BLE MR, S DIGE, VICE CHal AW

fpplicants seek arrears and consequential
benefits as qranted to nstabies in 0a No.2113/88

who are said to be similarly placed.
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2. Heard both sidase

K 5 fpplicants waers enlisted as nstables in
Del hi Police and were deputed to mndergo basic
training at PTS,Jharwda Kalan weeefe 1.10.87.0n

the basis of a report that a nunber of constabl gs
who were enlisted in ™1hi Police in 1987 had
sought employmant by producing Faka/bogus ghployment
Registration Cards, applicants' services were
teminated on 21,4588 by Prinigal , PTS Jharoda
Kalan wnder Rule 5(1) CCS(TS) Rul ese’

4, plicants along with others challenged
their temination from service vde 0a No.2289/88,
That 0a along with other Oas in which other Constables
had also challenged their temination from servi.ce,
was disposed of by order dated 91291 (mnexure-I),
That order dated 9,12, 91, after noticing the
Tridnals' decision dated 26,4.91 in Oa No.2113/88
Vinod Kunar VUs. Delhi Adnine & ors held thuss

‘ "ut in the svent of the authorities oming
< to the conclusion that ths services of the

petitioners are not liable to be teminated,

the petitioners will be entitled to backwagss
from the date of temination tillltheir

reinstatement in Servicee

For the reasons stated above, all thesg
applications are allowed and the impugnad

orders of temination are quashed reserving
liberty to take further action in fawup

of the respondents in the light of the obsgrva-
tions made. There shall be no order as to cgstsd

5, SLP N045318-20/92 against the order datad

9.12.9 uyas dismissed by tha Hon 'ble Sypremg Qurt

on 30,4,9 (mnexure-II).

6.

Pur
suant tg the aforesaid order dated 9.12.91’

‘j_,
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Fespondeits in their reply state that departmental
enquiries against applicants have besn initiated
which are under pregress, and the question of

payment of back wages will be dacided after
finalisation of the DE panding against then,
Respondents state that as regards payment of badk wages
and consequential bensfits, case of the applicants

in 0A No.2113/88 stands on a different footing

from the case of applicants in the present 0.a.,

becauss in 04 No 211388 uhile quashing tha temination
orders the Banch had expressly allowed all consequential
benefits( with libarty to respondents to proceed
against him in acecordance with law), but in 0a No.2289/8
thegrant of consequential benefits w2s to await |
the results of the fresh NEs to be instituted against
applicants,’ Hence the benefits granted in 0Oa No.21173/88
cannot automatically be extended to the applicants in

the present O3,

7 There is merit in this reasoning of respon den tsy
In this oconnection a ocopy of respondents’! order dited
912494 disposing of applicant Yasl'pal 's appeal

against the punishment of remo val from service

has baen filedy 8y that order, applicant's sppeal

has been allowed; he has hean o rdered fo be

reinstated with immediate effact and the period

from the date of his ramo val ieee 28.7.94 til] the

date of his reinstatement has been ordered to be
treated as reawe of xind duse No mention has bean

mads as to how the period f rom 21,4,88 till 2847, 94

is to he t reated. In the Case of the other tuo
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neither the order of the disciplinary authority
nor that of the appellate authority dated 9,12.9 4
has spgecifically been impugned by applicantse

8. In the result we hold that the directiors

in 0a No.2113/88 is not automatically applicable

to spplicants for the reasons discussed abo vae

If after conclusion of the NDEs against then, draun

Up pursuant to the Tribunal's direction dated 9.12.9
in 0a N0.2289/88 and connected Op s , any grievancs
still survives, it will bs open to applicants to
agitate the same in accordance with law,if so advisad

after specifically impugning the relevant o rders.

9, This Oa is disposed of in tems of para 8

sbo vae No mosts,

Mﬁé_\ Mb{L V' p
(PoCKMNNAN ) ( SeReADIGE /
MEMBER(D) VICE CHAIRMAN (a)e
/ug/




